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RE: BOMB EXPLOSIONS IN MUMBAI

..(Interruptions)

Title: Regarding bomb explosions in a bus at Ghatkopar (West) and in Jogeswari in Mumbai 28t July, 2003 followed by a
statement on the same by Deputy Prime Minister.
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SHRI PRAKASH PARANJPE (THANE): The law and order situation has been disturbed. ...(/nterruptions)

MR. SPEAKER: Shri Khaire, what do you want to say? ar@t @ st 1ot S8 9% 15¢| 36 a¥8 | & 78l 9o aadl|
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MR. SPEAKER: | want to listen to Shri Khaire.
...(Interruptions)

SHRI PRAVIN RASHTRAPAL (PATAN): 'Zero Hour' should not be allowed now.

MR. SPEAKER: Yes. | am not going to permit it now. | want to know from the Hon. Members one-by-one.
...(Interruptions)
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MR. SPEAKER: Please sit down.

...(Interruptions)
MR. SPEAKER; Let me say one thing.

...(Interruptions)

MR. SPEAKER: The Minister of Home Affairs will make a statement immediately after the Question Hour.

st fpdic aitar : g9 o= TR A nd & € 6 P TVhER & SHH SWEY HET TRyl 981 T FI&ToT g AT =fey SN gHifsdes
T R YR B ARy



a€]| (7aum)
end HeEley : farg iR 21 emu &5 sl Shri Somaiya, please sit down.
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MR. SPEAKER: | have rejected all the notices of adjournment motions. # i1 sifex # gwiro@ &7 & o (AR & <ifdh1 o1y
@ S & 6 ofiRY sffar # weayel R amdidi

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | have given a notice for an adjournment motion. He has also
given a notice for an adjournment motion. We have to submit our views. ...(Interruptions)

MR. SPEAKER: You can submit your views and | am not objecting to it.
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...(Interruptions)
MR. SPEAKER: Please sit down. Some serious incidents have taken place in Mumbai.
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SHRI SHIVRAJ V. PATIL (LATUR): Sir, the hon. Minister is going to make a statement in the House....(Interruptions)
MR. SPEAKER: Shri Patil, do you want to speak?
...(Interruptions)
MR. SPEAKER: Please sit down. Shri Shivraj Patil wants to speak on this subject.
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MR. SPEAKER: Please sit down.

...(Interruptions)
MR. SPEAKER: Let the House be in order.

...(Interruptions)



MR. SPEAKER: Shri Khere, you have already spoken on this subject. #7 smaat ater @t gomera &t off, anft ama 4331 g fas
T W S AT e ared g

...(Interruptions)
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MR. SPEAKER: Please sit down. Shri Ramji Lal Suman, every time you cannot disturb the House like this. What is
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SHRI PRIYA RANJAN DASMUNSI : Sir, is she making the statement as a Minister?
MR. SPEAKER: Not at all.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : She is a Minister....(Interruptions). She is making a statement as a
Minister....(Interruptions). The Minister is jointly responsible to the Council of Ministers....(Interruptions)

sindl STEdt #gan - § g @ aitR €l 8€) (@@aum)

SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, | am on a point of order...(/nferruptions) Let her resign as a
Minister....(Interruptions)



MR. SPEAKER: There is no point of order during “Zero Hour'. The "Zero Hour' has already started.
#t waaa aqdel (SsR1E)) @ Fa1 arsarnh St S ara Hedl, Sgddt off IEY AT ad deil Jafe 98 Wt w3t 87 &€ (FaumE)

SHRI S. JAIPAL REDDY : Sir, a Minister cannot speak in her individual capacity as a Member of Parliament.
Therefore, what the lady Minister has said must be expunged from the records...(Interruptions)

it waad aqdel @ S wede 78 @At off 7 R 2, Fu1 Iwe! Agar St srgHifad St €7 &€ (2aum)

SHRI S. JAIPAL REDDY : No Minister can speak in his or her individual capacity. If the lady Minister has spoken in
her personal capacity, what she spoke must be expunged from the records. It never happened in the history of Lok
Sabha...(Interruptions)
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MR. SPEAKER: Please sit down.
...(Interruptions)
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3reaE HElSH : IS uise IffE 3} & & 21 The Minister is replying now.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, today the Government gave two statements on this issue — one by the
Deputy Prime Minister and another by the lady Minister...(/nterruptions)

MR. SPEAKER: | do not accept it. | personally feel that on important issues a number of Ministers have spoken in
this House on a number of times. This is not the first time. The Ministers have spoken on a number of issues. | had
also spoken as a Minister. The Ministers have spoken on a number times.

| had spoken a number of times in the House, as a Minister, on other issues and no objection was raised in the
House. Now, the reply to the discussion is being given by the hon. Deputy Prime Minister and that should be taken
as the statement.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, again | submit that we will not obstruct the proceedings but we will consider
both the statements, one of the lady Minister and the other by the hon. Deputy Prime Minister as the statements of
the Government made on this issue...(Interruptions)

MR. SPEAKER: | have now permitted the hon. Minister to reply to the discussion.
...(Interruptions)

SHRI S. JAIPAL REDDY : Sir, you have not given your ruling on the statement made by the lady
Minister...(Interruptions)

MR. SPEAKER: Let the hon. Minister reply to the query raised by the hon. Members.

...(Interruptions)

SHRI S. JAIPAL REDDY : Sir, please tell us as to the status of the statement made by the lady
Minister...(Interruptions)

MR. SPEAKER: | think, you are all very well aware that on a number of times, on different issues, the Ministers
have spoken though it was not pertaining to their Departments.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, a Minister is a Minister till he/she does not resign. A Minister
uttering anything on the floor of the House could be only in the capacity of a Minister and not in the capacity of a
Member...(Interruptions)



DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Every Member has the right to speak here...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Therefore, the statement made by the lady Minister should be accepted as a
statement made by the Government...(Interruptions)

MR.SPEAKER: Please sit down.

...(Interruptions)
SHRI S. JAIPAL REDDY : Her statement must be expunged from the records...(Interruptions)
it fopdie AT @ 78 9 US! I FHed1 Fi A @1 2| €] (au)

SHRI S. JAIPAL REDDY : Sir, it is my honest view that no Minister can speak here in his/her personal capacity. It
never happened before. A wrong precedent has been set. It never happened before. When we say this, we take the
responsibility...(Interruptions) Sir, we do not question your ruling. Therefore, | want you to give your ruling as to the
status of the statement made by the lady Minister...(Interruptions)

MR. SPEAKER: | have heard you and | have spoken what | wanted to speak. | have already said what | wanted to
say. Therefore, now the hon. Minister will reply.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, Shri Jaipal Reddy and | have argued this point. There is no quarrel on this.
We wanted to say that you gave a direction in the Question Hour that the hon. Deputy Prime Minister will make a
statement. Now, before the hon. Deputy Prime Minister, another lady Minister spoke something on the subject not
as a Member but as a Minister. We would like to know whether both these statements are to be treated as
statements made by the Government or not. That is what we are praying ...(Interruptions)

MR. SPEAKER: You did pray for this and | did say that on all important issues, the practice has been that the
Ministers have spoken.

...(Interruptions)
st Tsmia @ ! W T TOR B a1 F§ I} T T9E IR HENIG D IR Pl SAC FX I & Hifh T8 ISP AT A1 q1en 81 &€ (aur)

MR. SPEAKER: Not only did | say this, | also made it clear that that | also had personally spoken on such issues, on
behalf of my party, that were not concerning my Department. Therefore, looking at the past practice | had permitted
her to speak and she spoke something. Now, the Minister is supposed to reply.

...(Interruptions)

SHRI SHIVRAJ V. PATIL : Sir, a statement has been made by the Minister. When a statement is made on the floor
of the House by a Minister it is treated as a part of the statement made by the Government. They have a joint
responsibility ...(Interruptions) Any Member getting up and speaking is different from a Minister getting up and
speaking. If a Minister makes a statement, then it is supposed that the Minister has collected the information and
the Minister is making a responsible statement and it is on behalf of the Government...(Interruptions) If a Minister
makes bold without consulting anybody, then he/she has to take the responsibility. The Minister has to first resign
and then make a statement of his or her own, or as a Minister he/she has to make a statement on behalf of the
Government.

...(Interruptions)

MR. SPEAKER: It was not her statement as a Minister. | had not permitted her to make a statement as a Minister.
The matter is pertaining to her constituency and she wanted to make a few points which she has made. This is the
information from the constituency that she has given, nothing more than that. There is nothing wrong in that.

...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : She is a Minister. How can you deny her existence as a Minister?

MR. SPEAKER: | cannot deny her existence as a Member of this House also. If she has some information from her
constituency and wants to share that information with the House, | can only permit her to do so. The Minister can
now say whether her information is right or wrong. No more debate on this.

...(Interruptions)



SHRI PRIYA RANJAN DASMUNSI : This is a wrong precedent.

MR. SPEAKER: | have said a number of times that Ministers also can express themselves in the House on behalf of
their Party. | do not agree with you.

...(Interruptions)
MR. SPEAKER: The House stands adjourned for fifteen minutes.
12.22 hrs.
The Lok Sabha then adjoumned till thirty-seven minutes past
Twelve of the Clock.

12.37 hrs.
The Lok Sabha re-assembled at thirty-seven minutes past Twelve of the Clock.
(Mr. Speaker in the Chair)
RE: BOMB EXPLOSIONS IN MUMBAI, contd.
...(Interruptions)
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SHRI S. JAIPAL REDDY : Mr. Speaker Sir, a little while ago, | tried to raise a point of order. Now there is greater
calm, may | formulate my point of order?

Shrimati Jayawanti Mehta, a lady Minister, spoke on the incident in Bombay. | am sorry, it is Mumbai. In all minor
particulars, | am ready to get corrected. The point that | am making is, she is a Minister. In parliamentary
democracy, the Council of Ministers is governed by the non-negotiable principle of collective responsibility. No
Minister in the House can speak in his or her personal capacity except on the occasion of offering personal
explanation. | raise this point of order. She made her submission. May | request that her submission on this issue be
expunged? However, | seek your ruling.

MR. SPEAKER: | have heard you. | will go through the rules, regulations and precedents and | keep your matter
under consideration.

12.39 hrs.
STATEMENT BY DEPUTY PRIME MINISTER
Bomb explosion in a Bus at Ghatkopar (West), Mumbai on 28 July,
2003 and an explosion in Jogeshwari West Mumbai on 31 July, 2003.

THE DEPUTY PRIME MINISTER AND IN CHARGE OF THE MINISTRY OF HOME AFFAIRS AND MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS (SHRI L.K. ADVANI): Mr. Speaker Sir, according to reports
received from the State Government of Maharashtra, today at about 3 o'clock early morning, there was an explosion
of very high intensity in a chawl in Yadav Nagar area of Jogeshwari, West Mumbai as a result of which the chawl
and the adjoining houses have been damaged. As per the initial report, the explosion had occurred at the residence
of one Dilnawaz Khan aged 40 years. In this explosion, seven persons have been killed and 25 others injured.

All the injured have been admitted to the hospital. Shri Dilnawaz Khan, his wife and daughter are among those
killed. The Mumbai police has started the investigation. They have informed us that Shri Dilnawaz Khan used to
store and supply fireworks from his residence and the nearby godown for stunt scenes in Hindi movies.



Three days back, on 281" July, 2003 at about 9.15 a.m. a powerful bomb exploded in the BEST bus at Ghatkopar
(West), Mumbai. At the time of the blast the bus was about half a &#0;raveling away from the Ghatkopar railway
station with about 35 passengers. The explosion ripped apart backside and floor near the rear entry of the BEST
bus. Another BEST bus, three auto rickshaws, and two motorcycles were also affected by the impact of the blast.
The name plates of some shops along the road and the windows of many nearby buildings were also shattered. In

the blast two persons, aged 28 and 35 years, who were &#0;raveling in an auto rickshaw had been killed. Fifty-two
others were injured.

The Government of India has advised the Government of Maharashtra to review and streamline security and
intelligence apparatus in the city so as to prevent recurrence of such incidents. ...(Interruptions)

(Also Placed in Library. See No.L.T.7859/A/2003)



